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( I )  A  copy of the Annual Jtcport
• o f the fchadi and Village In

dustries Commission, Bombay 
lor the year 1968-86 under 
sub-section (8) of section 24 
ot the Khadi and Village In- 
dui tries Commission Act;
1956, along with the Statis
tical Statement*.

I t t t  hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report 
the following messages received from 
the Secretary ot Rajya Sabha:—

( 1) In  accordance with the pro
visions ot sub-rule (6) ot rule 
186 of the Rule* of Procedure 
and Conduct ot Business in 
the Rajya Sabha, I am direct
ed to return herewith the 
Appropriation (Vote on 
Account) Bill, 1967, which 
was passed by the Lok Sabha 
at its sitting held on the 37th 
March, 1967, and transmitted 
to the Rajya Sabha tor it* 
recommendations and to state 
that this House has no recom
mendations to make to the 
Lok Sabha in regard to the 

said B ill/
(li) ‘In accordance with the pro

visions of sub-rule (6) of rule 
188 of the Rules of Procedure 
and Conduct of Businest la 
the Rajya Sabha, I am direct
ed to return herewith the 
Appropriation Bill, 1987, 
which was passed by the Lok 
Sabha at its sitting held on 
the 27th March, 1987, and 
transmitted to the Rajya 
Sabha for it* recommenda
tions and to state that this 
House ha* no recommenda
tions to make to the Lok 
Sabha In regard to the *aid 
BilL’

(111) In accordance with the provi
sions of sub-rule (8) ol rule 
188 of the Rule* of Procedure 
and Conduct ot Business in 
the R*Jy* S»bh*. I am direct
ed to return herewith the 
Appropriation (Railways),

Vote on Account Bill, 1967, 
which was passed by the Lok 
Sabha at Its sitting held on 
the 28th March, 1967, and 
transmitted to the Rajya 
Sabha for its recommenda
tions and to state that this 
House has no recommenda
tions to make to the Lok 
Sabha in regard to the Mid 
BilL’

(lv) In  accordance with the provi
sions of sub-rule (6) ot rule 
186 of the Rule* of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct
ed to return herewith the 
Appropriation (Railway*) Bill,
1967, which was passed by the 
Lok Sabha at its sitting held 
on the 28th March; 1987, and 
transmitted to the Rajya 
Sabha tor its recommenda
tions and to state that thia 
House has no recommenda
tions to make to the Lok 
Sabha in regard to the said 
Bill.’

(v) In  accordance with the provi
sions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the R «ya Sabha, I am direct
ed to return herewith the 
Goa, Daman and Diu Appro
priation (Vote on Account) 
Bill, 1987, which was passed 
by the Lok Sabha at its sit
ting held on the 28th Msrch,
1967, and transmitted to the 
Rajya Sabha for its recom
mendations and to state that 
this House has no recommen
dations to make to the Lok 
Sabha in regard to the *aid 
Bill.’

(vi) In  accordance with the pro
visions of sub-rule (8) of rule 
186 of the Rules of Procedure 
and Conduct of Business u> 
the R*iy* Sabha, I am direct
ed to return herewith tae 
Goa, Daman and Diu Appro
priation Hill, 1967, which wa* 
passed by the Lok Sabha at 
it* sitting held on the 28th
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March, 1967, and transmitted 
to th® R*jya Sabh* for ita 
recommendations ang io state 

. that this House has n0 recom
mendations to make t0 the ^ok 
Sabha'in regard to the said 
BilL’

«rt WJTi : WWCTT TT 5TW 
farot % jfN’ J4i«i w  f  i 
ww ?JTRt <nw ^  m  ^  | 
Ppm ftrw Tgm t . .
Mr. Speaker; Order, order. He can 

come and convince mo. A1‘j$z j  have 
disallowed something in the chamber, 
I  cannot allow it to be raised here.

WTC 3 )6
tftfsft I

Mr. Speaker: I am not prepared to 
accept, whatever the rules jnay 5ay. 
Definitely a thing which has been dis
allowed by me cannot be taken up 
here when hon. Member's c^n g0 orl 
shouting. E >en then 1 am p cp^red 
to discuss if with them Separately. 
But I cannot waite the tin,e 0f the 
whole Mouse on that I am not pre
parer to do that

12.45 bn.
BUSINESS OF THE HQuSE 

Tbe Minister of Parliamentary Af
fairs and Communications *i»r. Ram 
Subhag Singh); Sir, with yjjur per
mission, I rise to announce that Gov
ernment Business during thie w« k  
commencing 3rd April, 1967, W1n con
sist of:—

(1) Further discussion 0f the 
Motion of Thanks 0n the 
President's Address.

(2) Consideration and Massing ot 
the following Bills:-.

(a) The Representation „ f  iha 
People (Amendment) bul
1967.

(b) The Land Acquisition 
(Amendment and Valida
tion) Bill, 1967.

(e) The Mineral Products 
(AddKkaial Duties at Exctee 
and Customs) Amendment 
Bill, 1967.

(d) The Essential Commodities 
(Amendment) Bill, 1967.

(e) The Finance BUI, 1967.
(t) Tbe Constitution (Twenty* 

first Amendment) Bill, 1967, 
« r  ptfmetf b y  S *ir*

I  am deleting item No. S from the 
copy which I have already supplied, 
as already intimated to the Secre
tariat. We wanted to take up one No 
Day-ye*-named Motion but that is 
severed by item (d), the Essential 
Commodities Bill. Therefore, that is 
not taken up.

ift skh  fir$p& en A A (w w rm fr): 
oft »rat sft % f lm  |  
w r t  fafiwa uraftr it

IIT tfftt FHT ^  *41*1
vr f t  t^i | ?

TTO 7W  |  fV
faffcrr i m  % mk ftiwr u t o
TT 3JW «ftT ==ftT OTT VT SlftWR
WTET Tt Tt p t l  jp Ĥ STX

fw r  writ i

Shri Sarendranatb Dwlvedy (Ken
draparn). Sir, you will remember that 

when the s'atcment regarding the 
non-proliferation of nuclear weapons 
wua made he: e there was a general de
sire that the matter should be dis
cussed. I have given a notice ol a 
No-Day-Yet-named-Motion on this 
very subject. May I request that it 
may be taken up?

Dr. Ram Subbag Singh: We are
prepared to take up at least one No- 
Day-Yet-Named Motion. But it all 
depends upon the time It hon. Mem
bers are prepared to sit extra hours, 
we can take up more such motions.

Wo TW BtfjjWT I
$  WNVI WPI 376fTOr«t«ittfcTOIT
■n^ar {  i P m  *  w r t o


